L.

HIGH COURT OF JAMMU AND KASHMIR

CIRCULAR

No.: _ |& Dated: 28- 05 - 2020

Directions to the High Court Registry

Provision for daily sanitization of the Court Building /Court

Rooms / Office Rooms and placement of equipment:

1. In order to check spread of the COVID-19 infection, the
concerned authorities (Municipal Corporation / Health
Department / the security agency) be asked by the Registrar
General to post sufficient number of trained staff with
necessary equipment at the outer gate of the Court premises
and the main building of the Court, to ensure such screening of

all the entrants as is necessary, effective from the date the

Government removes prohibitions.

2. The Registrar Judicial shall ensure identification of appropriate
places in the court premises and ensure that sufficient number

of hand sanitizers are placed by them in all office rooms, of the

High Court, outside court rooms and such places.

3. The Registrar Judicial shall ensure procurement

availability of sufficient number of good quality face masks

and gloves for use by the officials of the Court who are

required to attend the duties.

4. The Registrar General, Commissioner, Municipal Corporations
shall ensure that the concerned authorities, shall be required to
regularly sanitize the premises of the Courts, its buildings
including the ADR Center; Judicial Academy, Office of
Registrar (Vigilance), Court rooms, office rooms, wash rooms,

corridors and the Chamber blocks and other buildings as well

as areas in the court complexes.













